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CENTRAL ADN41NISTRAT1VE TRIBUNAL 

GUWAHATI BENCH; 

L Original Application No. 

Misc Petition No. — 	 / 

Contempt Petition No. 	 / 

Review Application No. 

S 	U.lt M 

Applicant(S).?. 	.. 	-.VS- Union Of India & Ors 

Advocate.for the Anplicant(S).. 	... 	 ,.

Advocate for the Respondent(S)......... 

Notes of dioV 14&vy 	 Datc 	 Oideis of the [nbunal 

	

) 11 2008 	Mr N. Ahmed, Iarnd C unse! 
-e1- ap)earng tor the Applicnt1  undertakes to 

the English 	transialio.r 	of the 
douments (written in vernacL.clar) by 

pzr c& QJ/tJ.!;,t 	
ii 11.21  

lssue noHce to the Respondents 

reuiring them ITO tile their reply by 

46  tv 1512.2008- 
1p 

(SkIaj 
j 	 M mber At 	\'ice-Chairman 

'-4am 

c ( 	 ' 15.1 2.20O8 	Mr. Adil Ahmed, learned counsel 

appea ing for the Applicant is not present on 
1't-Q k-r.r-L 

 
accour t of his some personal dithcufties. Ms. U. 

4w 	 Das, . I earned 	Addt. Standing counsel 

appea ng for the Respondents seeks four 

weeks t me for filing repty affidavit. 

I this matter on 20.01.2009. 

(S4.Shukio) 
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filed by the Respondents disclosing therein thaL 

expeditious steps, are being taken by the 

Respondents for providing an employment to 

the son of the Applicant on compassionate 
ground. 

Call this matter on 27.03.2009; by which 

time Ms.U.Das, learned AddL Standing counsel, 

shall obtain upto-date instruction from' the', 
Respondents. - 

Send copies of this order to the 

Respondents i,n the address- given in the O.A. 

and free copies of this order be handed over to 

Mr.N.Ahmed, learned counsel appearing for 

the Applicant and Ms.U.Das. learned Addl. 

Standing counsel. . 

(M.R.Mohanly) 
Vice-Chairman 

- P•42 
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Call this matter on 03,04.2009 

l?&pvd 14 t 

Vice-Chairman 
nkrn 

03.04,2009 
	Heard Mr A. Akmed, learned 

counsel appearing for the Applicant and 
Miss U. Das, learned AddL Standing 
counsel appearing for the Respondents 
and perused the materials placed on 
record. 

\ 	 - 
For the 	asons recorded 

separately this E.P. stands disposed of 

	

&1\J 
	 with further direction to the 

Respondents. 

(M.R.Mohanty) 
Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

EPNo.8/2008 
[Arising out of OA No.34/2006 disposed of on 07.12.2006] 

3xd day of April 2009 

Smt Kusum Devi 
	

Applicant 

By Advocate Adil Ahmed 
Versus 

The UOI & others 	 .. - 
	 Respondents 	-• 

By Advocate Ms. Usha Das, Add! C.G.S.C. 

CORAM: The Hon'ble Mr. Manoranjan Mohanty, Vice-Chairman 

.1. 	Whether reporters of local newspapers may be 
allowed to see the Judgment? 	 ) e/No 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair 
copy of the Judgment? 	 )es/No 

Viceairman 

el 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

E.P.No. 8 of 2008 
[Arising out of O.A.No.34 of 2006 disposed of on 07.1120061 

P day of April 2009 
Present: The Hon'ble Shri Manoranjan Mohanty, Vice-Chainnan 

Smt Kusum Devi 
Wife of late Arjun Ram 
T.No. 53 
EL Consy Safaiwala 
Station Head Quarter 
Narengi Camp 
Narengi, P.O. Satgaon 
Guwahati- 781 027 

Applicant 
By Advocate W. Adil Ahmed 

Versus 
TheUnionof India, 
represented by the 
Secretary to the Government 
of India, Ministry of 
Defence, South Block 101 
New Delhi- PIN CODE —110 001 

The Administrative 
Commandant, 
Station Cell, 
Head Quarter, 51 Sub Area 
Narengi, Guwahati 
PiN CODE - 781 027 

Respondents 
By Advocate Ms.Usha Das, AddLC.G.S.C. 

E.P.No. 08 of 2008 
[Arising out ofOA.No.34 of 2006 disposed of on 07.12.20061 

ORAL ORDER DATED 03.04.2009 

Manoranjan Mohanty, Vice-Chairman:- 

Aijun Ram of Village/P.O. Rod1 in the District of Munger of the State of 
Bihar was serving as a Conservancy Safaiwalla under the Respondent No.2 at 
Narengi [Guwahati] Assam; when he expired prematurely on 08.01.1999. 
Seeking an employment on compassionate ground [in order to overcome the 
sudden distress condition of her/her family] the widow of said Late Mun  
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represented to the authorities on 05.03.1999, on 8.11.2000 and, again, on 

15.07.2005. Without getting any favourable orders from the 
authorities/Respondents, the widow of said Late Aijun Ram approached this 
Tribunal as Applicant of Original Application No.3 4 of 2006. In the said case 

the Respondents filed a Written Statement; wherein they disclosed [at para-6 of 
the Written Statement] as under- 

".. .the respondents beg to state that the applicant was asked 
to submit the relevant documents for taking action on her 
representation as per rule, but she fails to submit her caste 
certificates from Bihar where from her husband originally 
belong to, as per home address endorsed in the service book. 
Original home address is as under: Viii & P.0.-RODWIL. 
Dist-Munger EBiharl, NRS- BASWDEA. But Mrs. Kusum 
Wife of Late Aijun Ram [Ex Token No.53, Conservancy 
Safaiwala has given her home address as under - Vill 
N1ZGOBARDHAN. PS-CHANDRAPUR. 1)1st Kamrup, 
Assam. This Heackivarters has been insisting on her to 
produce required documents from her husband's native place. 
Bihar that she has not done so far." 

The said case [O.A.No.34/20061 was disposed of on 07.12.2006 with the 
following orders/directions;- 

"In the interest of justice this Tribunal direct the 
applicant to file a comprehensive representation along with 
the relevant documents before the competent authority of the 
respondents within 3 months from today and on receipt of 
such representation/documents the competent authority shall 
consider and dispose of the same as per rules within a time 
frame of 4 months from the date of receipt of 
representation." 

Applicant [the widow of Late Aijun Rain] filed a representation dated 
26.02.2007 and, alleging non-compliance of the order dated 07.12.2006 of this 
Tribunal rendered in O.A.No.34/2006, she has filed the present Execution Petition 
No.08/200 8. 

By way of filing a reply on behalf of the Respondents, the CoI/SSO[A] of 
Stn. Cell HQ 51 Sub-Area has disclosed that [a] the representation dated 
26.02.2007 of the Applicant was received without any documents; [b] that, 
immediately on receipt of the representation dated 26.02.2007, the Applicant was 
directed with utmost urgency to submit all relevant documents vide Station Cell, 
HQ 51 Sub-Area C/o 99 APO Letter No.7202/EST/CAT/OA-34/06p 
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01.03.2007; [c] that the Applicant was also called to the Office of the 
Respondents for ascertaining the problem, if any, which she may be facing for 
getting ready with the relevant documents and that, purely on humanitarian 
grounds, realizing that the Applicant would not be able to obtain the caste 
certificate from the competent authority, she was advised and actively assisted in 
getting ready with the documents for seeking an employment, on compassionate 
grounds, in respect of her son [Shri Vinod Kumr Ram 5/0 Late Aijun Ram]; 

[d] that, accordingly, the Applicant submitted requisite documents seeking an 
employment [on compassionate grounds] for her son [Vinod Kumar Ram] vide 
her application dated 16.04.2007 and Eel that, consequently, the case of the said 
son of the Applicant has been taken up [for examination of the prayer to provide 
him an employment, in any (3roup-D post, on compassionate ground] vide Station 
Cell-EQ 51 Sub-Area Letter No.7202/EST/EMp/NO}cJVICJ dated 20.08.2007. 

It is the positive case of the Respondents that the case of above said Shri 
Vinod Kumar Ram [S/o Late Aijun Ram & the Applicant] is being actively 
followed up by 8th. Cell HQ 51 Sub-Area purely on humanitarian grounds.It is 

apparent from Annexure-6 dated 03.01.2008 and Annexure-7 dated 03.05.2008 

that the Stn Cell}1Q51 SubAreasent reminders to HQ 101 AreaOS[SD]C/99 
APO pertaining to the case of said Vinod Kumar Rain. 

In the above premises, Ms. Usha Das, learned Addl(Counse1 appearing 
for the Respondents begs tops Execution Proceeding, for the case of the 
son of the Applicant is now under active consideration [of the Respondents] for 
providing him an employment on compassionate grounds. 

Mr. Adil Ahmed, learned Counsel appearing for th e  Applicant [who has no 
objection to the above submission of the learned Counsel appearing for the 
Respondents] prays for a direction to the Respondents to give a fill and 
expeditious consideration in the matter of providing an employment, on 
compassionate ground, to the son of the Applicant. 

Accordingly, this matter is disposed of with direction to the Respondents 
to take up the case of the Son [Vinod Kumar Rain] of the Applicant [and Late 
Aijun Ram] expeditiously [for providing him an employment on compassionate 
ground] and intimate the result of the said consideration to the 
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herson Vh od Kumar Ram] with n aperiod of 120 days fromthe dateofreceqof 
a copy of this order. 

Send copies of•this order [by post] to the Applicant and the Respondents 
in the address given in the OAJEP and to the Advocates appearing for oth 
parties. 

Also send a copy of this order to the Head of HO 101 Area GSFSD1 C/99 
APO for taking expeditious steps in giving consideration to the case of Vinod 

Kumar Ram [S/o the Applicant] for providing him an employment on 
compassionate grounds. 

[Manoranjan Mohanty] 
Vice-Chairman 

cm 
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L Court Ocer. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH :::::::: GUWAHATI 

IN THE MA.TTER OF: 

E)tECUTION PETITION NO.8 of 2008 

IN O.A. N0.34 of 2006 

Smti. Kusum devi 

-Applicant 

- Versus - 

The Union of India & Ors. 
-Res 
	

11-its 
 -AND - 

IN THE MATTER OF: 

Additional Statement filed by the 

Applicant in Execution Petition No.8 of 

2008 in. Original application No.34 of. 

2006 as follows:- 

j, That your.  Applicant have filed an Eecution 

Petition No.8 of 2008 under Rule 24 of the Central 

Administrative Tribunal (Procedure) Rules 1987 praying 

for issuance of a direction upon the Respondents to 

comply with. and/or implement the direction contained in 

the order dated 07.12.2006 pas.sed in Original 

Application No.34 of 2006. The Respondents have filed a 

reply to the Execution Petition No.8 of 2008. In the 

said reply in.paragraph No.5(c), (d), (e) an 6, the 

Respondents have categorically stated that the 

representation of the Applicant's son Shri Vinod Kumar 

Ram for the Compassionate Ground appointment is under 

active consideration. 

Therefore, the Applicant humbly submits before 

this Hon'ble Tribunal that she has no obiection if her 

son Shri' Vinod Kumar Rain name is considerec by the 

b\ Respondents for his apppintment under the Compassionate 

Ground Scheme 

U. 
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File in Court  

Coii t Officer. 

VERIFICATION 

I, Smt. Kusum Devi, Wife of late Arjun Rat T;No.53 

Ex.Consy Safaiwala, Station Head Quarter, Narengi Camp, 

Narenqi, P.O. Satgaon, Guwahati-781027. do hereby 

solemnly verify and state as follows:- 

That I am the Applicant of O.A. No.34 of 2006 

and also the Petitioner of the Execution Petition NO.8 

of 2008. 

That the statements made in paragraph Nos. 

are trUe.•to 

my knowledge which I believe to be true and rests are 

my iuxnble submissions before this Hon'ble Tribtnal. 

And I si:gn this Verification on this the ., .....day 

of .J/2IJ\ .2009 at Guwahati. 

DECLARANT 
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- 	 Tele : 6242 

7202/Est/CAT/KD/OA 34/06-09/06 

/mt Usha Das (Advocate) 
/ Addi CGSC 
/ Central Administrative Tribunal 

Guwahatj Bench 
Birubari 
Gopinath Nagar 
Guwahati - 16 

Stn Cell 
HQ 51 Sub Area 
PIN-908 651 
C/O 99 APO 

Mar2009 

rt 

Couf t Officer. 

EXECUTION PETITION NO 8/2008 DT 07 DEC 08 PASSED OA 
NO 34/2006 FILED BY SMT KUSUM DEW BEFORE 

HON'BIJE CAT, GUWAHATI BENCH 

Madam, 

Refer to your letter dated 20 February 2009. 

A copy of our letter of even No dated 25 Mar 09 alongwith its enclosures is 
forwarded herewith for your further necessary action please. 

Yours sincerely, 

~ --'k U^- 

End : As above 
(KQ5i&IbAra\ * I Pn 	

) 

* 
Cio9tp 

(Prem Sagar) 
Colonel 
Administrative Commandant 
For Station Commander 

vkk/ * 
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7202/Est/CAT/KD/0A 34/06-09/06 

' 	 STN CELL, HO 51 SUB AREA 

(Mar 2009 

Ifl Court 

tOfflcer 

LATE SHRI AI(JUN I'UUVI, 

HO 51 SUB AREA 

Reference your letter No 92842/SD-7 (Adm Ciis) daied 12 May 2008 

(copy end). 

The reasons/circumstances for late submission of the subject 
application, as asked vide your letter under ref have been enumerated in 
the succeeding paras; 

Initially Srnt Kusum Devi, wife of late Arjun 	Ticket No 13, ex 
conservancy applied for the job of conservancy safaiwala for herself. 
However, her application was not processed as she coulI not produce the 
requisite schedule caste certificate from the appropriate authority. 

subsequently she filed a petition before the Hon'ble Central 
Administrative Tribunal (CAT), Guwahati Bench vide OA No 347/2006. 
The Hon'ble CAT, Guwahati Bench through its order dt 07 Dec 2006, copy 
placed at Encl. 1, ,  directed the Petitioner to file a comprehensive 
representation before the respondents along witiji all supporting 
documents. Pursuant to order of the Hon'ble CAT, Smt (usum Devi again 
submitted an application for her appointment as conservancy safaiwala 
through letter dated 26 Feb 07, copy placed at Encl II. However once 
again the application was submitted without the requisite documents. 

Realising that she may not be able to obtain the requisite caste 
certificate, Smt Kusum Devi then took up a case for appointment of her 
son Shri Vinod Kumar Ram in a Gp D Post on compasionate grounds in 
Jul 07. Accordingly the case was taken up through proper channels as 
per existing instructions on the subject in Jul 07. 

A personal application received from Smt F 
reasons for delayed submission of application for em 
Shri Vinod Kumar is enclosed. 

Devi, giving 
ent of her son 

2/- 
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A 	'7. 	In view of the above as also keeping in mind that the case is sub- 
judice with CAT, Guwahati, you are requested to take up a case for 
condonation of the delay on humanitarian grounds and processing the 
application for compassionate appointment as per existing instructions on 
the subject. 

Pile in C0UIE o:?3_1.. 
• Court Officer. (Prem Sagar) 

Colonel 
Administrative Commandant 
For Officiating Station Commander 

End: As per Para 4 and 6 above. 

GS Branch 

Add! DirectorGeneral of Staff Duties - An advance copy alongwith requisite 
SD-7 (Adm Civs)) 	 enclosures is forwarded herewith for 
General Staff Branch 	 further necessary action please. 
Integrated HQ of MoD (Army) 	Telephonic conversation of 20 and 23 
PIN - 900 256 	 'March 2009 with Section Officer 
c/o 56 APO 	 refers. 

HQ Eastern Comd (GS/SD) 
PIN - 908 542\c/o 99 APO 

HQ 101 Area'(GS) 
PIN - 908 101 
do 99 APO 

-' An adv copy along with requisite ends 
is fwd herewith. Telecon of 22 Mar 09 
refers. 

- 	
' 

 

For info p1. 

vkk/* 
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Date: 	2 6.02.2007 
To, 

The Adniirjistratjve Commandant; 	- 
Station Cell, 	 1 File in 	ourt 

• Head Quarter, 51 SubArea, 
Narengi, duwahati, 

Awrofficar o  
Sub. : 	Representation 

Reference : Order dated 07.12.2006, passed by' (:he Uon'bic Centr'l 
Administrative Tribunal, Guwahati Bench, G uwaha Li in 

• O.A.No.34:of 2006, Smti Kusum Dcvi -Vs- Union of Endia 
and Others. 

Sir, 

With reference' to the above, I have the honour to state 

that I am the wife of Late Arjun Rain, T. No.53, Ex-Cnsy Safalwata, 
who had served under you. My husband Late Arjun Ram, was expired 
on 8 1 h January .  1999,' while he was working under you. After the 

death of my husband, 1 immediately, file a Representation before your 

lonour on 05.03.1999, requesting you to appoint me as Consy-

S!Sddwa1a Again on 08 11 2000, 1 filed another Represcntation bclosc 

you along with all original documents for necessary act:idn in Ihia' 

matter. Lastly on 15.07.2005,. I filed another Representation hetbve 

your honour for co"sidcration of my case as per thc existing Ru1c 
However, no actipn was taken by your honour in this matti -. Being 
aggrieved by this, I was compelled to approach the Hon"bi Central 

Administrative Tribuflal, Guwahati Bench, by filing an Original 

Appllc3tlon being 0 A.No 34 of 2006, sekmg justice in this matter, The 

Hn'ble Central Administrative Tribunal,. Guwahati Bench, Guwahth. iinalI 
heard the flatter on 7-12-2006 and was pleased to direct mc to ni1c  a 

) comprehensive rcpnscnta1ion, along with  
within three months from the. date of the Order passed by tl.ui Hon'blc 

/ • Tbua1, and also dict Ut you shall coisidcr and dispose of the same a 



2 

per Rules within, a time frame of four months from the date of receipt of the 

representation.' 

Accordingly, noiv. I am submitting herewith a fresh cómprcheni. e 

reVrcsenEation along with 'my relevant documents as per the. rder of tl e 

Hon'ble Trihthial dtted 7.12.06 passed in O.A. No.34 of 2006 11 ore your 

honour for kind cOnsideration, 
in tis connection, I am to state that I am staying at a c!itcd hoise 

along with I'ny old aged parents and live minor cti klrcu. alter 	dcath of 

husband, I am suffering from acute financial hardship as there is nobody to 

look after me and my family. My old aged parents arc also siifPri 	fwm 

various old age ailments and the whole of iny thmily pension anioun ia.s 

exhausted in their treatment. I am cm the verge of starvation with u;i cdrc I 

am suffering from frustration and mental depression. Further I mi to state that 

not a single person in my family who is in a (jO\ c mucut or c'uu 1  (o n 

• 

	

	 job. I am running foin pillar to post for appointment on compassina€c giotmd 

vii&T you. 

I, therefore, most humbly reques.t betbrc your honour to kindly co;sidr 

my case for appointment in any G[onp '1)' post on co'npnssio.tc guamd. 

Thanking You, - - 

• 	 ' 	 YOurs thilthiLy 
File in Court 	 ) 

4urt
Snti K.usum  f)evi

'Officer, 	 WIo Lifie Aijun ikam 
T. No. 53 \, Ex-Consy Safaiwala 

Station Head Qurier 
Narengi Camp, Nrengi 

• 	 P.O., - 	ign 
Guwabati-27.. 
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CENTRAL ADM1NISfRATIVE IRIBU NAL, GU \'VAHATI BENCH. 

Original A1p.licaticn No.34 of 2006. 

• Ii.)ate of Order This, the 7 01  L)ky of D€c nber, 2L0G. 

'Ihe Hon' ble Mr K V. Sachidanandan, Vice Chrrnan. 

Smt Kustun Dcvi, 	 : 
'W:iie of Late ArunRini, 	File in Court on 	. 
'LNo.53 
E:x Coithy S'aiwaIa 
5ltuLic'J"t i'1ec1qunrter 	 Arttfficer. 
ra - iigi Camp, 
F' ai'tngi, P.C). StgiiOfl, 

Guw ahati-27. 	 S 	 .. 1 .Applicant 

!y Advoctde Mr A. Abmed 

Union of India 
iepresenttd by. the Secrebry to the 
Govt. of india, Ministry of Defence 
101 sough Block, 
New De1h-1. 

The Admiiütrative Comniandunt, 
Station Cell, 
Head Quarter, 51 Sub Area1  
Narengi, Guwafi27. 

iy Miss iJ'u. Du, AddtC.G.S.C. 

0 R D E R (01L) 

.V.SACHlDAN 

I 	 I he applicant's husband late Aijun lrn was a Coivancy 

'- )LdLujW'Afl%, who expired on 8.1.1999 while, he was working ,,..:undS 

ke1ortd6i:t No.2. The wife of the deceased filed representations before,, 

the 21<! respondi.nt requesting for her appoirthnent on compassionate 

gi'ound on 52.1'9, 8.11.2000 unc1lstly on 15.7.2005 alonwith the ngnuil 

am 
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Io ujncnis but she has not iecetved any ieply horn the iespondenth 

IhtfoFe aggrieved by tle aic1 in action the, applicant fid this O.) 

'the IcIiovving reliefs 

The Hon'ble Tribunal 'nrny be p1eaed to clirt the 
respondents to appoint the np1licant in any Grcxup I) 

File in Court
post on coinpassioflitte gronid. 

w1c To pass any other r:ief or riefs to 	
the applicant 

may be enlitled and as may be deem fit and propelT by 

Court Officer, 	
the Hon'ble Tribunal. 

2. 	tre respondents have filed a written 'stAtement contending 

that 'the wile of late Arjun Run was not aHarijanby castebiit Qrisut,Y 
,0 

rehion 	 'Muclii Casts to get undue fayour froi though she claims to be
,  

Ie 
Hon'ble Tribunall and the respondents further submitted that they havt, 

asked the applicant to submit all relevant docunertB a1oigwith her 

re1)t'esefltat: 	
as pe rules hut she failed. to submit the caste certificate 

Ii m 	I he post of ton5elvtulLY samaiwala has been dlared as Dying 

LIt and thot e t a ban on i eiitrneflt thel oi e she Cannot be considered 

1i that pest and hei equest can nol be acceded to 

3 	
Heaul Mr A Ahrned, leiuned LoLinel I oi the applicant and 

Miss U Das, letuned AddtCG S C ±oi the 1 e5pondeflts T}ie delay in filing 

the C). A 'has already been condoned and iie O.A is takeup for, heari.ITZ. 

When the matter crne up for hearing the learned Addl.c.GS.c 	 taken  

my attention to para6 of the written st .emenç which rads as thtder: 

That with regard to the statement ni4cle in para 43, of 
the O.A. the respondents beg to state that the applicant 
vias asked to submit the relevant doc,umenL3 for taking 

action on her rresentah0fl as  per nil; but she fails to 

submit her caste certificates from Bihir where from her 
husband originally blcxng to, as per hcime adIress' 
endorsed in the service book Orginl home address is 
as undet Vil & P.O.LRODWIL, Dist-Miger (Biar), 
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iut Mi 1(usuin Pevi 	ile of La1. 

/E7; 	No. 53 ConservflCY Safa

.....
given her home address us ud- VIII

IZGOFARDHAN, PSCHANDRAPU Dist Kamrup, 
,ssam This Fleudquarter5 has been n.sis1ing on her to 

t.O 	
V 	

V 

fi3ceii. . roduce required documents from her husband's native 
- phice, Bihar iliit she ha not done so fur." 

wd vubmi( Vted that the ground for rejection of the applicant's claim is that 

she hts n'i subntt1 the i-evant C1OCLUfle.1tS' Learned for, the 

opphcant su1nntted that he may be allowed to sjibnüt a.comprtefliVe 

VrejM(?SPXttLl!iOn alongwith the. re'evant documents to the authority and the 

stud uuihorty may be directed to dispose of the same with a speiki.ng 

order. Learned coVLl1tSel >r the respondents submitted, that she has no 

objection 1 the applicant files i-elevtmt and proper doc Lu eit her cape may 

bt c:oiisidered. 

4. 	in the interest of justice this Tribunal direct the applicant to 

f- jL a  con'iprehei3ive representation alortgwith the reIvant docmenti) 

to thi Lomp( Lent athhoitty of the iespondents thn 3 months from 

td 	and on ie€Jpt of SuLh 1L1)Ilsenlataon/hboct 	xts the competent 

V uu
hoiItyhth cnsider arid chspose of the same as per ie Within a thne V 

of 4 months from the date o receipt the representat On. 

The O.A. is disposed of us above. inthe drumstaflCe3 there 

be no order as to costs. -- 

- 	

SV1C ci1rt4 
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(.1ENiFL ADM1N1SI1VF1VE IRIBUNAL, GUWAIATI BENCH. 

Original Application No. 34. of 2006. 

Date 01:  Order: 'i1s, the 7 Dky of Deceinber 2O0. 

The Hon' ble Mr K. V. Sachidanandan Vice chiirxnan. 

'51  11 

Sint KutLln Dcvi, 
Wife of Late Ai1un Rarnf  
L No. 53 
F:. Coiy Sakaiwala 
$ mU ufl H end quarter 
N ntgi Ca rrtp, 
f'rengi, P.O. Sntguon, 
Guw ahati-27. 

I?y Advocul.e Mr. Abmed 

- 

File in Court on 

Clor t V6, Li 

. ..Applicant 

Uniøn oi India 
iepresenttd by the Secrethiy to the 
Govt, of bi.dittl  Ivlinistiy of Defence, 
101 souglv Block, . 
New Delh4. 

2. 	The Ad iiistraffve Cornrnanduiit, 
Stalion Cd], 
H cud Quarter, 51 Sub Area1  
Narerigi, Guwahati-27. 

NL U31'u. Dm, Addl.C.G.SC. 

.....iespondents 

ORDLR(ORAI) 	
I 

'1, 	 \iACIIlDANANDAN, (V C) 

I 

I he apPlnant's husband late Aijun Ram was a ConservanLy 

btilLuwalL%, Who epfred on 8.1.1999 while he was working ..under 

leondiit No.2. The wife of the dcceásed filed repi1esentationB before 

the 21L repondi2nt requesting for her appointment on compassionate 

ground on 5.3.l!9, 8.11.2000 fnkd hs1ly on15.72005 the original 
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• 	
docunent& but she has not received any reply from té yespon4pits 

K 	 h 1e!o1 	gueved by the said in avtaon the applicant filed this 0 A 

the loiowing reliefs: 

i) 	'ihe Hon' ble Thbi.mail may be pleased to dirt the 
respondents to appoint the applicant ii any Grciup D 

L:;: 	
1051 oi compassiOruite grotrnd. 
To pass any other rel:ief or reliefs to which the applicant 

• 	 may be erditled and as may be deem fit and prop by 

•fficer. 	
theHon'ble Tribunal. 

. 	ie respondnb have filed a wTitte.n st4teeflt coeiiing 

thtit the wile of late Arjun Rain wa not aliarijafll)Y czistebut .Qiristin.?y 

rJion Though she dtiims to be 'Muchi Caste to get udue favour froi •  

Ee Hon'bie Tribunal and the respondents further submitted that they havt 

asked the applicant to stibniit all relevant doctunents alIongwith her. 

1 1tUt1Ofl 
as pe rules but she failed to submit the caste certificate 

from Dihar. The posh of conservancy saiaiwala hu been declared as Dying 

C dre and there is a ban on recruitLnerd therefore she canrtot be considered 

th u post and het request anf1011)e acceded to 

l-letud Mr A Alimed, leaned coiuel lox the applicant and 

Miss U Das, Icained AddLC.G S.0 lox the iespondents The dihiy in filing 

the 0. A has already been condoned and the 0.A is taken up for, hearing. 

When the matter came up for heating the learned A4d1c.GS.c has 

my attenbonto para6 of the written statement, which rads as under: 

That with regard to the statement nfiicle in para 4.3.of 
the O.A. the respondents beg to state that the applicant 

,

ras asked to submit the relevant documents for talking 
acon on her repreSTa0fl as per iul but she fails to 
submit her caste certiliçates from Bihar where from her 
husband originally belong to1  as per hcime adçkes 
*ndorsed in the servicç book. Origix{al home address is 
as undet: Vu & P.0.-RODWIL, Dst-Munger (Bihar), 

• 	 I 



/ 

Ni bAWDEA. 1ut Mr l<ustu.i Dv Wile of Late 

Pile nell 
given 

c 	
\ssam This i-led1uarters has been insisthig on her to 

ourtOrncev rroduce reqitred d.ocments irom  h:Hhusb d1SflVe  
place, Bthar that he haa not done so 

w d ftu m1ited that the ground for rejection of the applicknt' s clann is that 

she I'IaS nbi s ubmitted the relevait docwrintS. Learnea counsel for the 

ttppbcant submitied that he miy be allowed to sbmit a compreleniVe 

representililon alongwith the. relevant documents to the authority and the 

said &uitl'iority may be directed to dis1,ose of the sani with a speaking 

order. Lear:ned counsel for the respondents submitted that she has no 

ohetiOfl if the appbcimt files i-elevut imd proper d urients her ease may 

b coiisid'ed. 

• In the interest of justice this Tribunal diret the applicant to 

I ilL a LOfl ipi ehensive repi esentatlon alongwith the 1 *levant documents 

to' 	comp' 1t authoiity of the iespondents thin 3 rnDnths from 

loday 

	

tn eipt of.  SuLh icprcsentahon/d 	ts the coniptent 

tnithonty hi1l onsdei anU LUSpUSC of the s&uic as pci i uie within a time 

ciinie of 4 ifl&Mths from the date of receipt the represtLt0fl 

Th OA is disposed of above the dcuj stance 

will 1e no order as to costs 

- -- .----- 	T 	 SIC 
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Or I 
IN THE CENTRAL ADMINISTRATIVE TRIB 	, h 

GUWAHATI BENCH;• GUWAHATI. 

(AN EXECUTION PETITION UNDER RULE 24 OF THE CENThAL 
ADMThTSTRATIVE TRIBUNAL (PRbCEDURE) RULES 1987) 

EXEcUTION PETITION NO. 	OF 2008 

IN ORIGINAL APPLICATION NO.34 OF 2006. 

S)1t, Kusum Devi 
...ppiicat 

Versus 

The Union of, India & Others 
...Respondents 

INDEX 

Si. Annexure Particulars - Page 
'N  o. No. , . 

1 ...' Application . 	 ' 1-4 

2 ...: . 	 Verification 	. - 5 

3 . 	 I 	', Photocopy, of the Judgement and 
order 	dated 	07.12.2006 	passed 
in O.A. No.34 Of 2006. 	' 

4 	. II 	. Photocopy 	' 	of 	' 	the 
Representation 	date 1d 
2.6.02.2007.  
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O.A. No. 34 of 2006 

Smt. Kusum Devi 
Applicant 

-VERSUS- 

The Union of India Ors. 

Respondents 
-AND- - 

IN THE MATTER OF 

An application under. Rule 

24 	of 	the 	Central 

Adtninistrative 	¶rribunal 

Procedure) Rules, 1987 

praying for issuance of a 

direction upon the.. 

Respondents to comply with 

and/or implement the 

direction contained in the 

order dated 07.12.2006 

passed in O.A. No.34 of 

2006. 

-AND- 

IN THE MATTER OF 

Smt Kusum Dêvi 
Wife of late ArjunRam 
T.No. 53 
Ex.Consy Safaiwala 
Station Head Quarter 
Narengi Camp 
Narengi, P.O. •Satgao 
Guwahati 781027 

. . . Petitioner 

-VERSUS- 



2 	 ' 

1. The 	Union 	of 	India 
represented 	b 	•. the 
'Secretary to the Government 

/'. 	of 	India, 	Minitry 	of 
/0 	 Defence, South Biok 101 
/ 	New Delhi, PIN Cod-110001. 

/ I 

The Administrative 
Commandant, 
Station.Celi, 

• 	- 	Head Quarter, 51 S, b Area 
• 	 Naren'gi, Guwahati 

PIN Code 781027 

... Respondents 

The humble Petitioner above 

named 

MOST RESPECTFULLY SHEWETH 

That your Petiti'oner had filed an Original 

•  Application 'No.34 of 2006 befpre this Hon'ble Tribunal 

for seeking a direction from this Hon'ble.Tribunal to 
the Respondents for her appointment on compssionate 

• 	ground in any Group-D post under the Respondents.. 

That the Hon'ble Tribunal finally heard both the 

parties, on 07.12.2006 and was pleased to dispose the 

aforesaid Original Application by directing the 

Applicant to . file a comprehensive Representation 

alongwith the relevant documents before the competent 

authority of the Respondents within 3 months from the 

date :  • of 	order 	and 	on 	receipt 	of 	such 

Representation/Doáuments the competent authority shall 

consider and.., dispose of the same as per rules within a 

time frame of 4 months from the date of receipt the 

Representation. 	, 

'Photocopy of Judgment & Orer, dated 

• 	07.12.2006 passed in O.A. No.34 of 

	

'2006 is annexed ,herewith aid marked 	• 
\ 

as ANNEXURE-I. 	. 

_ 	 • 



. 

iribunal 

That yoür:POtitioner begs to statehaas perth 

aforesaid order dated 07.12.2006 passed by the. Hon'bie 

Tribunal in . O.A 	No.34 of 2006 she filed a 

comprehensive Representation on 26.02.2007 aJong with 

the relevant documents before the Respondent No.2 i.e. 

Administrative Coimandant, Station Cell, Head Quarter, 

51 Sub Area., .Narengi, Güwahati. 

Photocopy of the Repre sentation 

dated 26.02.2007 is annexed herewith 

and marked as ANNEXURE-Il. 

That your Petitioner begs to state till date the 

Respondents;. . have 	not 	disposed 	the 	aforesaid 

Representation dated 26.02.2007 filed by her. The 

Respondent N6.2 deliberately have not complied the 

direction issued by this Hon'ble Tribunal in O.A. No.34 

of 2006 dated 07.12.2006. As such finding no other 

alternative the Applicant is compelled to approach this 

Hon'ble .Tribünal by filing this Execution Petition 

under Rule 24 of the Central Administrative Tribunal 

(Procedure) Rules, 1987 for compliance of this Hon'ble 

Tribunal order. 

That your Petitioner.. submits that .thi 

Tribunal ma.y.bepleased to direct the Respond 

Rule .' 24 of. the Central Administrative 

(Procedure) Rules of 1987 to implement the 0: 

07.12.2006 passed in O.A. No.34 of 2006. 

That the Petitioner files this Petition 

and to secure the'ends of justice. 

Under,: 	the 	fact 

circumstances stated above 

Lordships may be pleased. 

Hon' ble 

ts under 

Tribunal 

r dated 

bona-fide. 

and 

the YOur 

to admit 



K 
this 	Petition 	and 	issue 	notice on 
the Respondents to show 'cause as to 

why 	necessary 	order 	or 	orders as 

• 	.. 	 .• prayed 	for 	should 	not, 	be passed 

• 	 • . • directing 	and/or 	coinmand.ng the 

Respondents 	to 	give 	effect to 	its 

order 	dated 	07.12.2006 	passed• in 

Adinninistrativ, 
O.A.No.34 	of 	2006 	and 	if ny cause 

bunai or 	causes 	being 	shown 	and upon 

hearing 	the 	parties 	be 	pleased to 

direct 	the 	Respondents 	to comply 

B73  e:n c h 	• with 	and/or 	to 	give 	effect to 	its 

• •. order 	contain 	in 	O.A1No.34 of 	2006 

dated 07.12.2006. 	. 

• 	:. • And 	for 	this 	act 	of 	kindness the 

• • Petitioner 	as 	in 	duty 'bound shall 

ever pray. 

• 	 ' • 	 . 	 . 	.Verification 
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/ 	a/ 

/ 
TL!Ct1 

yE R. 	I C A TI O 

I, Smt Kusuin Devi, Wife of late Arjun Rain T.No 

53 Ey. Consy Safai'ala Station Head Quarter Nareng. Ca'p 

Narengi, P.O... Satgaon Guwahàti 781027 do hereby 

solemnly verify that I am the Applicant of O.. No. 34 

of 2006 and also Pet.itoner of this .nstant ?etton. 

As such I am fully acquainted with the fcts and 

..circumtances' of the case. The statements made in 

paragraph Nez. L. ..............................are true to my. 

knowledge and belief, and those made in 

paragraph ................................. of the Petitijon being 

'atters of record are true toiy nforzaton, vhch I 

believe to, be true and the rest are my huble 

submission before this Hon'ble Tribunal. . . 

	

And I signed this Verification on this _ 	day. of 

2008.. 

up 
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LEN! AL ADM1NI5IRATIVE'I14UNAL, GU'vVAHATI BENCH 

Original Application No.34 of 2006. 

Date of Order 1 his, the 7 Dy of DcLelnb€1, 2C0 

The Hon' ble Mr K. V. Sachidanandan, Vice Chnmnan. 

S.mt Kustun Devi, 
Wife of Late Ai1ur  Ram,. 
T. No. 53 
Fx. Consy. SEth*iwala 

Lah on 1-1 en dq'u arter 
N irei'i Cntnp, 
Narngi, P.O. Sttgtion, 
Cuwahati-27. 

ly ACIvOcLiIC Mr A. Ahmed 

Inc  . Aplican 
I 

A 

/ 
Union of India 
represented by the.Secrehity to the 
Govt.. of India, Ministry of Defence, 
101 soughBlock, 
New Delhi-I. 

 

• 	2. 	The Ad ii)istrative Commandant, 
Station Cell, 
Heiid Quarter, 51 Sub Area1  
Narengi, Guwahati-27. 

Ly i\4i:35 J1it Du., AddLC...GS.C. 

ORDLR(ORAL) 

I 	iVSACHlDANANDAN, (V C) 
1 

It  

Respondents 

 

The applicant's husband late Arjun Rain was a Conservancy 

L,afaIWalt who expired on 81 1999 while he was working under 3  

I'LfortdenL r'o 2 The wife of the kceased filed repres.entAtions before 

the 2id  repondnt requesting for her appointment on compaBsionate 

g ound on 53 199, 8112000 and Ia.tly on 1572005 alongwith the ongrnal 

çrtSttEi è  

4vOT 
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documents but she has not 1€ved any reply born the i esn4enta '; 

hei ekoie, aggrieved by the said in actaon the applicant 	this 0 A 

l\1i1 the tollow-ing idiefs 	 7 
Ihe Hon'ble Tiibunal my 	p1eaed to direct 	'& 	

/ 
respondents to appoint the ApphL ant n any Group D 
post on cornpsOflate ground. 	. 	. 	... 	: 
To pass any other relief or reliefs to which thèapplicant.: 
may be. entitled and as may be deem fit and proper by:. 
theiHon'bleTnilJUfl 	. 	.. 	. 	. 	. . 

The respndents have filed a written statnent•9nt(1g,, 

thtt the wife of,  lute A!rjim 1un was iot a Harijany caste but 	 .... 

relIgion though she claims to be 'Muchi Caste' to get uudue .fvour froni. .. 

the 1-Ion'ble rribunal 'and the respondents further subiiutted thit they have 

asked the ajplicant  to siibniit all . relevant documerts •thogwih her. •  

representution as pe rules but she failed to submit the caste certificate 

m DLhLU 
The posiof conservancy samaiwala has been declared as Dying iro j

adj L. 
and thet e is a ban on i ec'rtutment therefore she Lannot be considered 

10 
thut pusi and her requesi Lannotbe acceded to 

/ 3 	Heeu d iUr A Ahmed1  learned counsel for the appliLant and 

Miss U. Das, learned AddLC.G S.0 for the tespondents The delay in filing 

the 0. A has already been condoned and the 0.A is taken u forhariri... 

	

When the matter came up for hearing the learned Addl.CG.S.0 	tácn ..... 

my tiUentiOn top 6 of the written stat rner't, whiLh ieads as under 

That with regtrd to the statement nia4e in $ra .4.pf  
the 0 A. the respondents beg to state that the app can 

as asked to stthniit the relevant documen..for taking. 
action on her i epresentation as per rule, 1:4ut she fails to 

ubrnit her caste iertthcates fi om Bihar,  where from her 

1usband originally b4long to, as per icinie address 
endorsed in the sen'lLe book Original hcme address is 
as under VIII & P.0.FRODWIL, erQ3thai), 

ADVOCATE 	. . 	. . . 

- 

	

- _- -- 	-i 
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I 

/ 
COMM, Ad'flJJsO TO u al • 	

BASWDEA But lvhs Ktiswn De..Weof.Late 

f 6 	1UU f 	Token No 53 Conserv4Cy SafuwaIa 

I 	 I &ha  given her home addi 	un ess as 	der- ..L 

iid submitted 

she has not subitittèd the relevant documents Learned counsel for, the 

tpphctnt stthrnited that he may be allowed to Siibrrdt a 'ornprFn$ye 

i eple9entailOrt a1ngwith the relevant documents to the authority and the 

said authority may be directed to dispose of the same with a speaking 

oidei Learned counseJ {oi the respondents submitted that she has no 

lion ii the apphcant tiles relevant and propel do.umelTh her case may 

be considered. 	 - ••• 

Tribunal direct the applic,aii.t to: 
ustice 

/ 	ide a Lon-qi ehehsive repiesentatloil alongwith the relevant documents 

beioi e the  competent authority of the respondents from 

today and on icpt of such repiesentahofl/d01t8  the compent 

authoity hffl cbiidei and daspse of the sane as per ruie withm a fle 

ot ie eipt the repiesentatibn 

he 0 A is disposed 0± as above. in the crcunistaflceS there I  

~ .vrfflbo no oider as to costs 

• 	.te of /SppBcRt0fl 	................... 6 	• 

r(\flV S TC.!dY .......... 
V)nte u' If 
)tC OTI whcI cep?Ir 01ivr c 	1.0 ......... 

• 	itjfi0 	be iue cpy 

7. 	• 

Sectioll CIt 	Ldl) 	• 	 • 

. A. T. 	bü I3nCb 

Al 

- 	

•-. 	 •e'/i - 

• 	• 	

I 	
:. 



To, 

ANNEXURE — 4J Ce iAdmin  

	

Date: 	2.02.2007 

L 
The 

 

Guwahatj  
athe..Co mandant, 

Station Cell, 	 . 	. 
Head .Quater, .51 Sub Area, 	. 	. 
Narengi, Guwahati. 	. 

Sub. : 	Representation  

Reference: Order dated 07.12.2006, passed by the Hon'bc Ccnt.ral 
Administrative Tribunal, Guwahati L3cnch, (uha(i m 
O.A.N0.346of 2006, Smti Kusum Devi -V.s- Unioi of India 
and Qthers. . . . . . . ... 

Sir, 	 . 

With reference to the above, I have the honour to state 

that I am the wife of Late Arjun Rain, T. No 53, Ex-Cnsy $afaiwala 

who had served under you My husband Late Arjun Rain, was expired 

on 8th  January 1999, while he was working under. you. After:the. . 

death of my husband, I immediately file a Representation before your 

honour on 05.03.1999, requesting you to appoint me 4s Consy-

Safaiwala Again on 08 11 2000, 1 filcd anoLber Represcnlatioxi Ix fore 

you along with all: original documents for necessary action in this 

mattei Lastly on 15 07 2005, I filed another Representation UctOte 

your honour for cosi1eration of my case as per the existing Rules 

However, no action was taken by your honour in this mattel Being 

aggrieved by this, I was cOmpelled, to approach the Hon'blé Ce.ntral. 

Administrative Tribural, Guwahati Bench, by filing an Original 

Application being 0 A.No 34 of 2006, seeking Justice in this thatter. The 

Hon bic Central Adrninistratrc iribunal, Guwahati Bench Guwahati finally 

heard the matter .  on 7-12-2006 and was pleased to thrcct m6 to uk a 

comprehensive represent9lion, along with relevant docu'ncnts tcI'Mc ou 

within three months .fron the date of the Order passed by the Honhlc 

Tribunal, and also directed that you shall consider and dispose of the same  as 

b 

'1 	 . 
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per Rules within a tinw frame of four months from the date of recclpt oftsilc 

representation. 	. 

Accordingly, nov I am subnuttLmg herewith a ficsh compiceie 

representation along with my reIc ant documenis as per the Order of the 

Hon ble Tribunal datei 7 12 06 passed in 0 A No 34 of 2006, before oir 

honour for kind consideaUon 
In this connection, I am to state that 1 am staying at a icilled house 

along with my old aged piicnts and five minoi chiJdicn afLci the death of my 

nusbanu. I am suffering from acute financial hardclup as there s nobody to 

look after me and my.  family. My old aged parents arc als.o siffering iiii •  

various old age. ailineits and the whole of my fimiiiy pension arnouni: . has 

exhausted in their treatiient I am on the ergc of starvation with iiv Childirca 

am suffering from: frustration and mental depression. Futhtt I un to statç that: 

not a single person in Aiy family who is in a Go'cnuncnt or Scmi-Govewi h,nt 

job I am running from pillar to post foi appointmevt on compassionfe ground 

under you. 	 .. 	 . 	 . 	 . 	 - 	
. 	 . . . 	 . 

I, therfoc most numbly request bd.ore your honour to K htlly ciidr 

in case for appomiTi nt in any Gioup 'D post on coinpass'nate gowo 

Thanking You,.: .!1 . . .: .:• . 

Yours 

Edmlr,is 	
111;P'( 

Smti Kusum DeVi
6 	 . 	W/o Late .Aijun Rain 

T. No. 53 \, Ex-Consy.Safaiwala 

7
b, 

	

	

NarengiCamNi Gu 
P.O.- .atgaon 
Guv ahati-27 

iz, tI- - 

,OCAT 
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ASOMAk-,:USMCTA J9 1  
PiUUSA 

SATI RADIHKA SANTI ROAD 
• 

 

UZAINT BAR: Guwahati 781001, (Assani). 
Regd. No.: 1046 of 1981 -82 

This is to Certify that Shri/Srrit ...... 	S'152T ............. 
Soridajhtar/wi 	of  

P3 	 auza 	 ( 	 Jhe District 

of ..... . Assm belongs to.........&thW 	/2Community 

which is recognisea as scheduled caste under he constituiion of scheduled castes and 

scheduled tribes order 1950 as amended by the scheduled castes arid scheduled tribes 
iists (moditee Orderl .  1976. 

Shri/Smt 	
and his/her family originai. resides 

invill. .3.*in the Disfrict of 

Assam. 

Cou!I 'ed 

Ady 

Signature 	

PARISAD 

Assam 
Pldce ........ .... . .. .  .. 

Date............ 
 

enrjj 

- 

ATTS' 

ADVOCIIT9~  

I. 
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(TRANSlATED COPY) 	
Bonc 

CERTIFICATE 

This is to certify that Smt.Kusum Devi Wife of Late 

Arjuri Ram resident of village Nizgobardan (Garogaon)Post 

Office Chandrapur Police Station Pragjyotishpur in the 

District of Kamrup(Assain). 

The above named lady is a permanent resident of the 

aforesaid locality. It is very difficult for her to 

maintenance the five children without late Arun Ram. 

Therefore it would be good for her if she get some help. 

Certificate is issued for her success in life. 

Illegible 
Sd! 
Sri 	Kamal 

	
Chandra 

Saikia 
Viilage 
Nizgobardhan (G4 irogaon) 
Chandrapur, Kam; cup, Assam 
4/2/2000 

/tkd £e7aIe-Y b4" C7 /I /J 2oog. 

1L 

C)' 
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(TRANSL1.TED COPY) 

SCHOOL CERTIFICATE 

SmtKusum Dcvi Daughter of Late Bolo Ram Resident of Village 
Gobardhan Garogaon, Police Station- Pragjyotishpur, Sub-division-

Pragjyotishpur in the district of Kamrup (Assam) has studied in the Primary 
Garogaon .School. She had completed her studies on the 31st day of December 
1977. She has passed Class III Examination in this school. Her character was good 
during School period. She is 09 years 06 months and 0 days in the 1St January of 
1977 according to the Admission Registrar. 

Dated-29.05. 1999 

Illegible 
Sd! 
29.05.1999 
Head Master 
Gobardhan Garogaon L.P. 
School 
Pragjyotishpur Sub-
Division 
Kanmip District. 
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Govt. of Assam 

Office of the Circle Officer 	Panikhaity 

S1.No.286 
	 Dated- 07.0 1.2000 

TO WHOM IT MAY CONCERN 

This is to ceflify that Smt Kusum Dcvi Wife of late Aijun Rain Resident of 
Village Gobardhan under the Mourn- Mayang annual family income from 
agriculture/business/daily wage labour are fixed approximately Rs 6,500.00(six 
thousand and five hundred only) till March of 1998-99. 

ifiegible 
Sd! 
Circle Officer 
Chandrapur Revenue Circle 
Panikhaity 
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	ruwahati Bench 

Govt. of Assam 

	

Office of the Chandrapur Revenue Circle Office: 	Panikhaity 

SI. No.10 

	

	 Dated 11.02.2000 

TO WHOM IT MAY CONCERN 

This is to certify that Smt Kusum Dcvi Wife of Late Aijun Ram 
resident of village Gobardhan Gaon under the Mouza- Mayang has no land 
in the villages included under the Lat No.1 of the Mayang Mauza. 

The aforesaid Certificate is issued on the report of the LaX Mandal. 

Illegible 
Sd! 
Circle Officer 
Chandrapur Revenue Circle 
Panikhaity. 
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BEFORE THE CENT1AL ADMINISTRATIVE TRIBUNAL 
GUWAIJATI BENCH, GUWAHA'fl 

Title of the case- 	- 	Execution Petition No. 8/2008 
OANo34of2006 

BETWEEN 
- 	 Smti Küsum Devi 	. .Applicant. - 

AND 

UNION OF INDiA & ORS 
RESPONDENTS 

REPLY TO THE EXECTUION PEITION SUBMITTED BY TILE 
RESPONDETNS 

iNDEX 

SI No. 	 Parliculars 	 Page No. 
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Verification 	- 	 7 

AnnexuTe-1 	 8-10 
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Amiexure4 	 - 	14 
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'8. 	Annexure- 6 	 16 

9. 	Annexure-7 	 17 

- Filedby: 	- 
Miss Usha Das 
Addi CGSC 	 - 	- 	Date 	0 0 
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BEFORE THE CENTRALADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH GUWAHATI 9 

Execution Petition No. 8 /2008 
IN OA NO. •341 2006 
Srnti. Kusum Dcvi 

APPLICANT 
-VERSUS- 

UNION OF INDIA & OTHERS 
.RESPONDENTS 

IN THE MATTER OF 
Reply to the Execution Petition/filed by the 
respondents. 

That the respondents have received a copy of, the Execution Petition 
(herein after referred as Petition) and have understood the contentions 
made therein. Save and except the statements, which are admitted 

	

herein below rests, may be treated as total denial. The statements, 	.) 
which are not borne on records, are also denied and, the applicant is put 
to the strictest proof thereof. 
That before giving parawise reply, the respondents beg to give brief 
Review of the case. 

(a) The applicant Smto. Kusum De 	fe of te Aun Ra T. 

s 	-'° 0\ No. 53, Ex Conservancy Safaiwala Headquarters, Narengi 
c) 

Camp, in her Original Application No. 34 of 2006 before the 
Hon'ble Tribunal praying for a direction to the respøndents 
her appointment on compassionate grounds in any Group 'D' 
post under the respondents. 
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That the respondents filed their detailed Written Statements in 
the above noted Original Application. 

That the Hon'ble Tribunal after hearing to the patties to the 
proceeding was pleased to dispose of the OA No. 34/2006 on 

07.12.2006 directing the applicant to file a comprehensive 

representation along with relevant documents before the 
competent authority within three months from the date of the 
order while the competent authority was directed to consider and 
dispose of the applicant's representation as per rules within a 
time frame if four months from the date of receipt of the fresh 
representjon 

A photocopy of the judgment and 
order dated 07.12.2006 passed in 
OA No. 3412006 is annexed 
herewith and marked as 
A.nncxure- 1 

That pursuant to the d1tctios of Hon'ble CAT, Guwabatj 
Bench the applicant submitted a fresh representation dated 
26.2.2006 before the competent authority before the respondents 

without relevant documents. Subsequently the applicant has filed 
Execution Petition No. 8 of 2008 before the Hoxi'bie CAT, 
Guwahati alleging that the respondents have not complied with 
the directions of Hon'ble CAT, Guwahati, as directed by the 
order dated 07.12.2006, in that the respondents who were 
required to dispose of the applicant's flesh representation within 



1: 

4: 

	
central 	

JAN 200J91 

four months of the same having been received have not 
responded in the matter so far. 

(e) That pursuant to the Execution Petition No. 8 of 2008, the 
Hon'ble Tribunal, (}uwahati Bench has issued a notice dated 
10.11.2008 directing the respondents to file their reply to the 
Execution Petition within 30 days of the receipt of the notice. 

Parawise reply to the Execution Petition as follows:- 

That with regard to the statement made in paragraph 1 and 2 of the EP, 
the respondents beg to offer no comment. 

That with regard to the statement made in paragraph 3 of the EP the 
respondents beg to submit that the fresh representation dated 26.2.2007 

was received by the competent authority without the relevant 
documents as stated on page 2 in line four of the fresh representation. 

A copy of the presentation dated 
26.2.2007 submitted the applicant is 
annexed herewith and marked as 
Annexure- 2. 

That with regard to the statement made in paragraph 4 of the EP the 
respondents beg to submit that the allegation that the respondents have 
not disposdof the atbresaid representation of the applicant vIolating the 
directions given by the Hon'ble Tribunal by the order dated 07.12.2007 
are totally false and baseless on account of following statements: - 
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That the fresh representation dated 26.2.2007 from the applicant 
was received without the relevant documents as referred to in 
Page 2, line 4 of the said representation. 

That immediately on receipt of the representation dated 

26.2.2007, without the relevant documents, Smti Kusum Devi, 
the applicant was directed with utmost urgency to submit all 

relevant documents vide Station Cell, HQ 51 Sub Area, C/o 99 
APO letter No 7202IEST/CATiOA-34/06 dated 01.3.2007. The 
relevant documents for her appointment have not been submitted 
by the applicant to this office so far. 

A copy of the letter dated 1.3.2007 

is annexed herewith and marked as 
Annexure- 4' 

That the applicant was also called to the office of the 
Respondents for ascertaining the problems if any which she may 
be facing in preparation of the relevant documents. Further, 
purely on humanitarian grounds realizing that Smti Kusum Dcvi 
will not be able to obtain the caste certificate from the competent 
authority, she was advised and actively assisted in preparing 
documents for seeking employment on compassionate grounds. 
in respect of her son, Sbñ Vinod Kuniar Ram, son of Late Aijun 
Ram, Conservancy SafaIwala. 

That accordingly she submitted the requIsite documents for 
employment of her son vide her application dated 16.4.2007. 
consequently a. case has been taken up for employment of the 



n 
ç; LZ& 

- S 	 ç6 
I 	iT 1 ' 	Befl' 

5 

applicant's son in any Group 'D' post vide Station Cell, 
Headquarters 51 Sub Area letter No. 7202/ESTIEMP/NOK/VKR 

dated 20.8.2007. 
A copy of the letter dated 
16.4.2007 is annexed herewith and 
marked as Annexuce- 4. 
A copy of the letter dated 

20.8.2007 along with all relevant 
documents is annexed herewith 
and marked as Annexure- 5. 

That the case for seeking employment in respect of Shri Vinod 
Kumar Ram, son of the applicant andY Late Aijun Ram, 
Conservancy Safaiwala is being actively followed up by this 

Headquarters, purely on humanitarian grounds. in this regard 

Station Cell, Headquarters 51 Sub Area Service Note No. 
7202/ESTIEMP1NOKIVKR dated 03.1.2008 and HQ 51 Sub 

Area letter No. 2221/41OS (SD)'OHY dated 03.5.2008. 

Copy of the letters dated 03.1.2008 
and 03.5.2008 are annexed 

herewith and marked as Annexure-
6 and 7 respectively. 

That the copy of the relevant documents in support of the fresh 
representation which have been received in Annexure-Il to the 
Execution Petition No. 8 of 2008 have been studied. It Is 
revealed that the caste certificate in respect of the applicant 
attached with the Annexure-Il has been obtained from Assam 
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Anusuchita Jati Parishad. However the caste certificate in respect 
of the applicant in required to be obtained from Bibar, where 
from her husband originally belonged, as per home address 
endorsed in the service book of her husband, Late Arjun Rain, 
that is, Viii & P.O. - RODWIL, Dist- Munger (Bihar), NR.S-

BASWDEA. In Absence of caste certificate from the competent 
authority, the fresh representation from the applicant for 
employment in any Group 'D' employment cannot be processed. 

A copy of the Caste Certificate 
submitted by the applicant with 

Annexure-il, representation is 
annexed herewith and marked as 

Annexure- 8. 

6) That with regard to the statement made in paragraph 5 and 6 of the 
Execution Petition the answcrmg respondents beg to submit that in 
view of the submission made above it is apparent that the representation 
of the applicant was considered with all sincerity. Now the 
representation of Shri Vinod Kumar Rain son of the applicant is under 
active consideration. In view of the factual position the Hon'ble 
Tribunal may be pleased to dispose of the present petition as 
infructuous. 
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AFFIDAViT 

I Shri 	____________________ 

at present working as  

at I 	who ift Is 

authorized by the competent authority to take steps and file affidavit on 
behalf of all the petitioners in the present Misc. Petition and hence 
competent to sign this Affidavit, do hereby solemnly affirm and state that 
the statement made in paragraph 

• 2 	 are 
true to my knowledge and belief, those made in paragraph 

2 : k_1, ' being matter of records, 
are true to my information derived there from and the rest are my humble 
submission before this Hon'ble Tribunal. I have not suppressed any 
material fact. 

And I sign this affidavit on this 	-th day of 	, 2009 at 

Identified by 

PONENT 
Col 
!ltPT13IT(t!) 
SSO(A) 

Station Cell HQ 51 Sub Area 
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Order dated W. 12 2OU6, assed by the Honbh; C 
A.dministratwe Tyknisial, (uwa:atI bench 	rrs:. 

O.A.l\io..34 of 200b 7  S.md. 	sum Devi  

and Others. 
Sir,  

With reference to the above I have the honour 

thaI: I am the wile of 11ate Ajuii. Rani T. No53, Ex Cnsy Sa.hhïui. 

wIto had served under you My husband Late ij  

on 80  Janumxy 1999, while he was working under you.. JJei 

death of my hushand I immediateiy file a Representation before 

on 0503. 1999. requesting you to appoint me as 

Safaiwala. AgMu on 08. 11 2000. I filed another Representation 

you along with all original doc:uments truce ssary acti.on L 

matten Lastly on 15,07.200.5, 1 filed another Representation 

your honour for consideration of my case as er the eMoting R.. 

However', no actjon was taken by your nouou t in dna matte.. 

ariesd by this, I was compelled to approac h the Honblc Or: 

Jdinistrativc Tribunal, Guwahati Bench, by tiling Sr? 

Apphcabon being OA'No.34 of 2006, seeking justice in this rustler 'c. 

thnChle. Ctsttjca'fi Adnirlisirad%e Tribnnai. G wsha'ti Bench. Guwakec 

henni the Innum en 701  2..2l() sad was 	ese -  () dffeCt rue 0 

conprehcnsive represematio., aong wrtd rcevana docunsoUs 	t'er; 

within three months trcm the date 	of the Order passed  

TribunaL and also dinsted that :vor 	ih&1 	unider arid dispose  

I 	
( ( 	 IIIII 	

I(II 	

i 
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Pi kL.is WithÜ a ifle fiarte of for oEuhs ftonir h'e dac of 	ii 

nocv I am sub ttino erewth a iésh Conij)i 
Ceseao doi 	h my reIeva doc 	tc a per the Od ll' 	Tib 	datd 71 2.0 passed i 	 No.34 f 2006., 

for knd c.onsi.derj0 1  
Lei,this coej 	I am o state that am staving a a eed &oc om with my old aged paeis ad five miao di g hh -ein , dIer  the de 

hushad, am flthg from acme fluanci haship a theic s hko took after me and my thmih', My old aged parents are flso siri Ao 
various old age aIJmens and the whok of my .ünnily pension anon h: exhausled W. their Irea -himigi .  I am on the vc.gc ofstarvation with 'i C;kk, am suflrmg from ffiPs tration and Mengal depresston Purthir I am to  not a singie person in niv .thmily who is in a Government or SeiGoe, 
ob. ! am tinning from pillar to post for appoi.mme on 

under you. 
I, therefo most lmmbly lequest befOre your honon.r to 1dy consci.r my case for Opp  of  Rifillent in mv Group 	post on eupassionte giou fhanlong You. 	

• 	
.: 

r 

\ 
Yours fa'iththll.. 

. Knsur& Devi 
Wk, 

1', No. 53 \. ExCoy .  Sa.thjwa 
Station Head Quaner 

Narengi Camp Narengi 
P.O...Satgaon 
Gnahati.27. 

Ai M. JI 
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7202TEST/CAT!OA-34/C6 

:;tat)L CeliL 
rA 

c/C 99 AP' 

•r._4. i 2007 

SL. Kin D e.  
\V/C) 3.tt Aun Rak 
Ex-Conseriany Sfaiwal a 

1ii Cell, HQ 51 Sub area 

APPONT14ENT ONCii) P. 	)1A1F 1.()t !Ii 

Rferenc your 	iction dat.o 26 Fb OO7. 

YOU are. directed 0.0 S LAMIlt v:c rOWiii 	o.t 	 '1L1WL 

r7 	
¶; 

.J' 	2009 

BecGP 
LIC 

1 •  

LTL~jL 

• 	
•• 

: 
•• 

I Ijji  



) 

2OO 	L n 
\ 	 k - Bendh 

:i 	ff - 2t' 
) I.A- .-.,--.-\ \—i I 

, 	•••\ 

ci 
kA 

: 

•. 	1\ 

TI 1 	T 
• 

	 IJ 

I 

N 

---- 
L.¼i 	i---\•.> 

>3J 

\ 

( 
I 

/ 

I 	

- 

c 	: - S 

,cir 	J 



7:7 

LN 	— 

1P):EN 1 N ..oki ss 	 t\ 	spjr 
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CON SERVAN('V S.-U'A.1WAi..4. 

I 	t:kmtru Ot 	rC lfl fFth:tk I cr iOi 91eut ttn 	 jI  
KUnLII i<am, )Ofl. Of 1._ate A1IUl J(Im (. ()flFVIflcy AM& is 1W41 hrcwit.1i &tuft r 	vrmntkd I 
Cdr br onward •!fl ion to Ingher HO pka. 

i:OijocYi relevant cloc.nninti arc alSo twd alollQwLh taieiit of ' 

ecuinrnendatjt,n 	'c sUmnant il 03 
\p:Iti1 	lion, Pint 	& ia;i II 

(i;) No objeclion ceiIiiL;Ie U3 Set 
(d) {)c1aration eet(iicat: 	 — 03 Sy 
ie) MitiicaI cc1i1icate unikr Atiicie.49 (jJ 
I N 	I 	t,cti1i. 	k hup thr I 	nLtT 	I 0 
(g) I )eiilh (jjfi• 	 — (;4 
(h' Coui Aflidavil 03 	et 
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EMPLOYMENT OF COMPASSIONATE GROUND IN RESPC1 GE S` iii  
KUMARRAMQNOF LATE ARJUN RAM, CONSER\NCY!: 

1 
	

Ref this HO letter No 2221141GS(SD)IGhy dt 11 Mar 08. 

2 
	You are requested to. intimate present posn of the case 

(SI kud. 
Col 
GSO 

EncL As above. 	 L_wtIbThnch_J 	
lot CThc 

Copy to :- 

Internal 

Stn Cell 	- For info wit your SN No 7202/Est/Emp/NOK/VKR dt 29 Apr 0 

- 	 I  
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